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THE TRIPURA ACT NG, 3 0F 201

THE TRJTPE RA APPR@PZU«{ZH@N (NO. 3) ACT, 2014.
AN
ACT

s authorize payment and appmpmz‘mr of certain further sums from and ouf of

O CEV

.

Consolidated fund of the State of Tripura o meet the e cxpenditure incurred
sorvices during the financial veay ended on 31 ﬂ/far_ch, 20017 in excess of the amount Zran
o those services and for thot year.

BE it enacted by the Legislative Assembly of Tripura in the sixty-fifth year of ¢

Izepublic of India as follows: -

Short Title 1. This act may be called the Tripura Appropriation {No,
Act, 2014,
Tssice of 3 From and out of the Consolidated Fund of the State
{“w, .,?ML: e Tripura, the sum specified in column 3 of the Schedu
12 af the amounting in the aggregate 1o the sum of Rupees eighty o
Consolidated Fund of erove nincty two lakh ten thousand three hundred for
e State of Tripure @0 seven only shall be deemed o have been authorized 10 |
gigel ceriain paid and applicd fo meet the amount spent for defrayving 7
cxpenditure for  fhe cherges in respect of the services specified in uuﬂg,mxn Z
Financiol Yewr ended the Schedule during the financial year ended on the 317 di
on 317 day of March, of March, 2001 in excess of € the amounts grapied for tho
2001, sefvices and for that
Appropriaiion 7 The sums deemed to have been authorized 10 be paid ar

app!icd fmm and out of the Consolidated Fund of the Stz
s;sf Tripura under this Act should be deemed 1o have bu

repriat@d for the services and purposes expr%bed int
Scmuulc in relation to the financial year ended on the 3
day of March, 2001,

B3



4

Tripura Gazette, Extracrdinary issue, September30, 2014 A D.
THE TRIPURA ACT NO. 5 OF 2044,

THE TRIPDRA APPROPRIATION (NO. 3) ACT, 2014.
: "AN '
ACT

10 authorize payment and appropriation of -bermfn further sums from and out of the
Comsolidoted fumd of the State of Tripura io meet the ﬂxperdzfyrﬂ incurred om cevigin
services during the ﬁnancial yeor'ended on 317 March, 2001 in excess af the amoumnt granted
i those services emd for that year. _ ,

BE it enacted by the Legislative Assembly of Tripura in the sixty-fifth year of the

Repﬁbﬁic of India as follows: -

Khort Title 1. This act may be called the Tripura Appropriaiion (No. 3)
Act, 2014, ' :
fssue of 2. From and out of the Conselidated Fund of the State of
Rs.81,92,18,347/- ‘ Tripura, the sum specified in column 3 of the Schedule
e of the amounting in the aggregate to the sum of Rupees eighty one
Consolidared Fund of crore ninety two lakh tem thousand three hundred forty
the State of Tripura io seven only shall be deemed 0 have been authorized io be
siteet certain paid and apphed 10 meet the amount spent for defraying the
expenditure  for the charges in respect of the services specified in column 2 of
Financial Year ended the Schedule durmg the financial year ended on the 31% day
on 317 day of March, of March, 2001 in excess of the amounts granted for those
2001, , sefvices and for that
Appropriaiion 3. The sums deemed to have been authorized to be paid and

applied from and out of the Consolidated Fund of the State
of Tripura under this Act should be deemed to have been
appmpﬂated for the services and purposes expressed in tbe
Schedule in relation to the financial year ended on the 317
day of March, 2601.
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THE SCHEDULE

{Section 2 and 3)

[N

3

Sums aggregating fo

dl smemepame | 080 | TSR] T
Rs. | Fund Rs. '
5 liLaw Department {Capital} 1370616 0 1370516
10 {Home (Police} Départment (Capital} 1830327; g 1830327
13 Publi; Works {R&B) Depaitment (Revenue) 0 39713498 38713198
12 |Public Works (R&RB) Department (Capital) T 0 25133327 25133327
14 |Power Department {Revenue) ¢ 12928244 12528244
14 |Power Department {Capital} 0 21228580 21229555
25 lindustries (H.H & S) Department (Revenue) G 65382566 BEEZO5E
31 |Rural Development Department (Gapital) 76341920 ol 7osaro20)
43 jFinance Department {Revenugz} 0 154419373} 154419373
43 |Finance Deparzméni (Capital) D 390912264 390012264
45  iTaxes and Excise Department {Revenue} 641310 g | 449310
51 |Public Works {PHE) Department {Capital) 24007238 0 84007236
GRAND TOTAL:- 187591409 6512189381 B19210347
TOTAL ; REVENUE 841310 293943781 214585084
TOTAL : CAPETAL 167350089 A437275157; B04G2E258
D.M. JAMATIA
L.R. & SECRETARY, LAW
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